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JUSTICE DILIP GUPTA 

 This appeal is directed against the order dated March 20, 2019 

passed by the Commissioner of Customs (Airport & General) by which 

the Customs Broker License of the appellant, which was suspended on 

July 22, 2019, has been confirmed.   

2. It has been pointed out that the Customs Broker License of the 

appellant was thereafter revoked by order dated October 10, 2019, 
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which order has been assailed by the appellant in Customs Appeal No. 

52773 of 2019. 

3. The present Customs Appeal 50906 of 2019 has, therefore, been 

rendered infructuous.  It is, accordingly, dismissed.  The miscellaneous 

application stand disposed of.   

(JUSTICE DILIP GUPTA) 

PRESIDENT 
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